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thought this Resolution was indeed a comic
Resolution it ig a caricature of all this and I
thought we should speak in a comic way. But
now I find it has developed into a great
tragedy. 1 hoped w,. could make fun of it;
either side we could make fun of it.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr- Bhupesh Gupta, one thing
appears from the discussion, that you are the
best person to become a Minister because in
that case there will be no allegations. Now I
would request the honourable Minister to
avoid all controversies and let us finish this
subject as quickly as possible.

SHRI YOGENDRA MAKWANA: I never
meant it, as has been rightly pointed out by th,
honourable Shri Bhupesh Gupta. Because
they referred to it, I had to refer to it; other -1
was not going to refer to it. In the beginning I
had already said this was a very simple
Resolution. It seeks to regularise and approve
rules which are framed and placed before the
House. As I said, rule 9(2) in particular and
rule; 10, 13, 17, 24 and 25 which are of
similar nature are sought to be approved by
this Resolution. As i said in the beginning,
there is no financial implication; on the
contrary, I gave examples of different
journeys undertaken from Delhi to different
cities. Trie amount will be much less than the
actual incidental charge at the rate of 35 naya
paise.

So, Sir, thig Resolution is very simpl. and I
hope it will be passed and approved.

THE VICE-CHAIRMAN (SHRI, DINESH
GOSWAMI): The question is:

"This Houre approves the draft Ministers'
(Allowances, Medical Treatment and other
Privileges) Amendment Rules, 1980
framed under sub-section (1) of section 11
of the Salaries and Allowances of Ministers
Act, 1952 (58 of 1952)
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and Jaid on the Table of the Rajya Sabha
on 19-6-1930."

The motion was adopted.

THE INTER-STATE WAETR DIS-
PUTES (AMENDMENT) Bill, 1980.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI).: Let us now take up the Inter-
State Water Disputes (Amendment) Bill,
1980. I ask for the co-operation of th, Mem-
bers, i have before me 8 speakers. If each
speaker can limit his speech to te, minutes,
we will be able to finish this on time.

The Minister.

THE MINISTER OF IRRIGATION (SHRI
KEDAR PANDE): Sir, T beg to move:

"That the Bill further to amend the Inter-
State Water Disputes Act, 1956, as passed
by the Lok Sabha, be taken into
consideration."”

This Bill was passed by the Lok Sabha on
12-6-1980 and is now before this House. I
would like to state a few words with regard to
this Bill, particularly it; aims and objects.

The Narmada Water Disputes Tribunal was
constituted in the year 1969 under section 4 of
the Inter-State Water Disputes Act, 1956, for
adjudication of the water disputes relating to
the river Narmada and the river valley thereof
between the States, of Gujarat, Maharashtra,
Madhya Pradesh and Rajasthan. This was
don, in October, 1969. The Tribunal gave its
report in August 1978. As provided under the
Act, the Central Government and the party
State Governments made further references to
th, Tribunal. After considering these
references, the Tribunal forwarded its to the
Central Government on 'he 7th December
1979...
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SHRI R. MOHANARANGAM (Tamil
Nadu): If the Minister read out every rule,
procedure and every, thing else i, Hindi, i It
our boundea duty to ask in English?

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The Minister is
reading in English.

SHRI KEDAR PANDE: That is my
option. I may speak in English or Hindi,
That is permitted.
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The. question was proposed.

THE  VICE-CHAIRMAN
DINESH GOSWAMI): There i
suggestion that we should pass this
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without any discussion. So, if the Members
can co-operate, we can finish it.

SHRI HARI SHANKAR EHABHRA
(Rajasthan):  No, Sir. We ar. all
representatives of the States anj the States
have certain problems. So, Sir, let ug put forth
our problems before the House.

THE VICE-CHARIMAN (SHRI DINESH
GOSWAMI): Yes, Mr.
Nanda.

SHRI NARASINGHA PRASAD NANDA
(Orissa): Sir, apparently this is a non-
controversial Bill as stated by the honourable
Minister. But. Sir, may [ refer him to the
Seventh Schedule of the Constitution wherein
are included the Union List, the State List and
the Concurrent List? I would particularly draw
his attention to Entry 56 of the Union List in
th, Seventh Schedule which reads as follows:

"56. Regulation and development of inter-
State rivers and river valleys to the extent to
which such regulation and development
under ethe control of th, Union is declar, ed
by Parliament by law to be expedient in the
public interest."

Then, Sir, in the State List, Entry 17 reads
as follows: —

"17. Water, that is to say, water supplies,
irrigation and  canals, drainage and
embankments, water storage and water power
subject to th, provisions of entry 56 of List I."

Sir, occurrence of these two provisions in the
respective Lists in the Seventh Schedule of
the Constitution, one under the Union List
and the other under the State List, has given
trise to a good deal of controversy and led to a
number of litigations. This will lead to a
number of litigations. I do not intend to take
up the matter too far. But I would just men-
tion about the Betwa River Board. May I tell
you that the Betwa River
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Board has not been able to function properly,
it has not been able to frame it, rules and
regulations and its Board of Directors is not
yet complete. The work which this Board was
supposed to do, they were not able to do, be-
cause of many technical difficulties, because
of many constitutional difficulties. Legal
difficulties cropped up end the Board has not
been able to function as effectively as it was
expected to function.

No doubt, the water resource is a very
important resource and the basic infrastructure
in agriculture, which consists in water supply
to land and also power to the land so that the
land can be developed—all these things are
dependent on water. I am quite aware of the
importance of channelisation of the river, for
the regulation and development of agriculture
of our country, but I would only raise this
question: Before bringing forward this Bill has
the hon. Minister taken care to see that this is
not in conflict with the provisions in the
Constitution? Will this Bill not give rise to
litigation amongst the four States? This will
also apply to Godavari. Tribunal, which has
quite recently come. The other day you made a
statement on the floor of the House and in the
other House that you would make a law. Is this
the law which you are making? I am aware
that these four States—Maharashtra, Gujarat,
Rajasthan and Madhya Pradesh—have not yet
agreed upon the Award of the Tribunal. There
is still jome dispute on many points. I am not
going into these details now. You now want to
constitute this legal body which may affect
Entry 17 of the State List in the Seventh
Schedule. Have you taken care to obtain the
opinion of the Attorney-General on this issue
that this will not give rise to litigation? So far
as the intention behind this Bill is concerned, I
am one with you. I have, absolutely no
difference of opinion with you on this. But in
regard to the implementation of the provisions
of this Bill, I have very serious doubts because
of these two
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provisions. And as you know and I read
out just now Entry 17 of the Seventh
Schedule is too wide. it relates to water.
This does not come under the Concurrent
List, and any State, under the pretext of
its right under Entry, 17 can take up the
matter with the court. So about that
possibility, I want to know from the hon.
Minister whether, before bringing thi; Bill
before this House, you have tried "0
exclude, the possibilities of litigation on
the basis of this Bill. Have you taken the
considered opinion of the Attorney-
General so that litigations can be
avoided? Sir, my own reading of the
situation is this. There are provisions in
the Seventh Schedule—one in the Union
List and the other in the State List. We
have past experience of disputes between
the States on this question of rivers which
flow through several States. So many
problems have arisen in the past. (Time
bell Rings) Betwa is one example I gave
you. Therefore, I would like to know
from the hon. Minister whether he has
taken all possible steps to see that the
provisions of this Bill will not create
problems. Apparently they are innocent.
This control authority is sought to be
established under this Bill and when they
try to distribute water among the States—
water being State subject an<j regulation
and development of inter-State rivers
being a Central subject— 1 hope, there
will be no conflict. That is all right. But
there are stresses and train, in Centre-
State relations, at least with regard to
some States. Let not this innocent Bill
add another burden to the stresses and
strains in the relationship between the
States and the Centre. I just want to know
whether the hon. Minister has given
attention to this aspect of the matter. As I
said at the very outset, the intention
behind the Bill is apparently very
innocent. But has he taken care to see that
this does not give rise to a crop of
litigations? That is all. Thank you, Sir.

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Mr. Sahu, 10
minutes please.
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SHRI SANTOSH KUMAR SAHU
(Orissa): Mr. Vice-Chairman, Sir, this
Bill, the Inter-State Water Disputes
(Amendment) Bill, 1980, seeks to insert
a new section 6A providing the power to
make schemes to implement decision of
Tribunal. As the hon. Minister ha, rightly
pointed out, the Narbada Tribunal Award
has come, so there must be ways and
means for implementing it. I straight-
away support the Bill. But r would like to
clarify certain points. If we go through
the original Inter-State Water Dispute
Act, 1956, Clause 6 says:

"The Central Government shall
publish the decision of the Tribunal in
the official gazette and the decision
shall be finally binding on the parties
in dispute and shall be given effect to
by them."

Ifyou read Clause 12 of the same
Act, jt says:

"The Central Government shall
dissolve the Tribunal after it has
forwarded ity report as soon as the
Central Government i, satisfied that no
further adjudication in the matter “iH
be necessary."

Clause 5 provides certain things for
reference On which the. Tribunal has
also given judgment. Sir, the original Act
provides o judicial process for deciding
certain disputes between the different
State; which want to enjoy the benefit of
river basin development. It is apparently
a judicial process which has come under
the purview of this Act. Now we want to
insert Section 6A without prejudice t, the
provisions of Secton 6. It reads:

"Wthout prejudice to the provisions
of section 6, the Central Government
may, by notification in the Official
Gazette, frame o scheme or schemes
whereby provisions may be made for
Il matters necessary to give effect to
the decision of a Tribunal."

I fear that this new insertion is beyond
the ambit of the Inter State River
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Dispute Act under which we ar going
to insert the new clause

If we read through all tin 5 p.M. clauses,
then, Sir, we knov that in 1956 there was a
Rive: Board Act which was also framed an<
later on this Inter-State Water Dis put. Act
was framed because at tha time also
controversy and conflict oi thought was going
on whether wc should from these Inter-
State wate boards or decide the conflict by
Inter-State Water Disputes Act should be
passed. Now. Sir, the ambit of the original
Act itself is for resolution oi certain points of
difference betweer different States. Now
that is closed The reference has been made
against the Narmada Tribunal Award. The
reference is closed now. What do we mean
by the insertion, of this new clause? We
are giving a new subsection under which
goes much beyond the scope which was
conceived under the original Act. I quite en-
tirely agree with th, Minister that the
Narmada River Basin Board should be formed,
because we must see that all these  natural
resources, the resources, which are scare , are
used. At present only 20 per cent of the
water resources of the country are being
utilised.  That is why  this countries is
suffering. We want to develop agriculture. We
want to have more power. There is
urgency  of developing all these river basins
and form development boards which can
operate more efficiently. But, Sir, I very
much apprehend that here we are going
beyond the ambit and against th,
scope of the Act. If we gotosee the
history whenth, law was framed, as
rightly the Minister has stated in his
statement, ~we  are thinging of th,
Narmada Tribunal Award and the Narmada
River Basin Development Board. But, Sir,
this law is not only for Narmada. Itisa
general law  where any tribunal
appointed as such gives any verdict by this
insertion 6A these new autho-
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rities will be created. But, Sir, rrr. first point
of contention is there is reasonable
apprehension that this nev insertion is a
question of not a judicia trbunal or decision,
but it is a ques' tion of executive authority
whicl wants to implement a thing for th<
development of the whole river basin So it is
much beyond the scope of th( dispute which
was envisaged undei the 1956 Act.

Then, the second point which ] would
like to deal with here is thai when it is a
general question, we must look into the
matter in detail. Now, Sir, this Act was
meant for expediting the matters.  So here
there is a provision under section 5 that
there should be references to the tribi after
giving the award, but that is debarred in
other sections, that these things cannot go to
the Supreme Courl because these are
questions of  very critical nature and
very sensitive nature where th, rights of
different States, where rights of the
people of different States are to be decided
for the overall development of the
country and the nation. Now, Sir, in
this provision he has made a provision for
makng a review. Now, Sir, if we see in the
insertion under subsection 2(j), there is a
provision to constitute a committee for
making such review and the procedure to be
followed by such committee.  So, Sir, it is
not very clear whether ,  point which has
been decided by an award of the tribunal can
again be reviewed by a court, which is
created under this Act and thus create
further delay.  Will it expedite the matter
or delay the matter?  Then, Sir, the
framers of the law were very clear in the
beginning that this is only a judicial process
to expedite the matter. If we go through the
clause, they have said that when a matter has
been referred to the River Board, should it
go to the tribunal? The clear mention is that
the tribunal should not accept such a
matter. So, what was the mind? This
clearly  shows that the mind of the
framers of the Bill in 1956 was that it is to
initiate a judi-



369 Inter-State Water

cial process to expedite the matter so that the
disputes even be resolved in a judicial
manner. But, Sir, if we go through all the
records of the world on the development of
the river basins, whether in America or whe-
ther in our own country, we see it is co-
operation and mutual understanding between
the States that will help in developing the
river basins, which is so urgent for our
country. Sir, I quote here the decision of the
U.S. Supreme Court which has very clearly
given a verdict on this question. I will just
quote it for better understanding of the
problem:

"The reason for judicial caution in
adjudicating the relative rights of States in
such cases is that, while we have jurisdiction
of such disputes they involve the interests of
quasi-sovereigns, present complicated and
delicate questions, etc. We say of this case, as
the court has said of inter-State differences of
like nature, that such mutual accommodation
and agreement should, if possible, be the
medium of settlement, instead of invocation
of our adjudicatory power."

So. everywheie if we go through our records,
we will see that in the other commissions also
which had been appointed, it is very clearly
said that the way to find out a joultion to the
problem and expedite the matter is by mutual
accommodation and understanding. To
enforce it through a judicial body does not
bring in a solution. The Krishna-Godavari
Commission did not show any enthusisam for
creating a River Board under the Act and
stated:

"The Commission recommends that an
inter-State  Body, a River Board or by
whatever name called, should be
established without any delay, for bringing
about a co-operative approach and
establishing the necessary co-ordination in
the planning and operation of various deve-
lopments in the different river basins."
Why do we have to insert this clause? We
have the Act also before us, that is, the River
Board Act 1956. My
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contention is that when the adjudication
process is over, the Tribunal has given its
findings as per th, Disputes Act, if we go
through the original Act, under clause 6 it is
notified and under clause 5 there ig a reference
to different States who are to get the benefit,
when they have given their references and the
Tribunal has considered it and given the final
verdict and forwarded to the Central Gov-
ernment the question comes that this Tribunal
is to be closed. How can we start from that?
Do you force a judge to hang a man whom he
has ordered for hanging? It is not so, it is the
executive authority which has to do it. And the
authority is more like the Damodar Valley
Development Corporation etc. or other
national bodies. So it has nothing to do with
this inter-State Water Dis™ putes Act. We are
eager that the water resources must be
harnessed and all the river basins development
may come about. Not only that, if the Central
Government prepares the national alternative
plan for development of different river basins,
many of the solutions can com. about and
many States would agree to a reasonable and a
scientific development of the river basins.
Unfortunately, in our country, many of the
largest rivers like Ganga, Cauvery, Krishna,
Goda-vari, Mahanadi onwards flow in diff-
erent States. This may serve us temporarily
but I would request the hon. Minister to
consider our demand in priority for more
irrigation  projects and hydro electric
development projects and there must be a
sincere attempt for a comprehensive Bill
where you can bring in the authority for the
river basin development and expedite
settlement of different disputes so that the
river basin can be developed.

With these words, I apprehend that this
may not bring in the solution which the hon.
Minister has thought of bringing in by just
inserting a clause and giving wide powers
beyond the scope of the original law by
broadening it. It may not serve the purpose. It
would have been better
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if a commission or River Development
Authority could have been appointed by
a separate Bill. Everybody would have
welcomed the measure. The country
wants development of water resources.
We want more power. But probably we
have not considered all the aspects of the
River Board Act which was enacted in
1956, that is, River Board Act and Inter-
State Water Disputes Act are enacted
with different objectives. The River
Board Act was meant for that. And here
also, in our country, examples of
Damodar Valley Corporation and other
projects are there where much has been
done and the different States have not
only been legally getting the benefit, but
they have also given what is necessary
for the development of the needy people
of the needy areas. If we go on indulging
in legal quibblings and if We go on
creating more work, these things cannot
be done. These things should be looked
at from the point of view of greater
national interest. I would like to point out
to Mr. Nanda that article 262 provides
that where there are inter-State disputes,
the States can regulate the development
of the river basins. With these words, I
hope, the hon. Minister would look into
this and see that a comprehensive scheme
is taken up in this country, urgently and
without any delay so that the river basins
could be developed on an all-India basis.
On an earlier occasion, the hon. Finance
Minister has said that finance is no
problem. If there is a will, the Gov-
ernment can bring in the finance. If we
proceed on proper lines, within ten years,
we will be able to link the Ganga with the
Cauvery. This is very much needed,
because, 80 per cent of the country needs
irrigation. We require ten times more
hydel power. We have the necessary
resources. The only thing is that, we
should have a strong will to do it.
Thank you, Sir.

THE VICE-CHAIRMAN: (SHRI
DINESH GOSWAMI): Prof. Ramlal
Parikh. You have eight minutes. I
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think, you can conclude within that time.

PROF. RAMLAL PARIKH (Gujarat) :
Mr. Vice-Chairman, Sir, 1 rise to
welcome this Bill moved by the
Government, although, I feel the Gov-
ernment had been moving very slowly in
this particular matter of very vital
importance of very great urgency, of
using our water resources. The award of
the Narmada Tribunal has been one of
the reasons which prompted the
Government to bring forward this Bill. I
entirely agree with my predecessor that
we do need a comprehensive scheme
with its wider dimensions. But I do not
understand what will be th, advantage in
delaying or deferring what is immedia-
tely before us for implementing
something which iy vital. Therefore, Sir,
all I would say is that the hon. Minister
should have brought this Bill much
earlier. Six months have elapsed after the
award of the Tribunal. The award was
given six months ago. But we are not
even able to set up the control board or a
specific authority. Perhaps, the Gov-
ernment could have set up the authority
even without the Bill and then they could
have come in for legal sanction later on.
This also would have been feasible,
because, many administrative boards
have been created and we expected that
this board would be created. After all, let
us not forget that because of our delay in
framing the rules and the regulations,
millions and millions of cusecs of water
flowing wastefully into the sea. We are
not able to utilise it. This is the position
when the whole country is starving for
power, when the whole country is
starving for irrigation. Even these four
States which are concerned with this, also
need that. Sir, when I welcome this Bill,
it is not only to benefit one State. All our
rivers are national assets. They are our
national property. We should get
maximum benefit out of them, whether
they are rivers or natural resources, in
any other form, including things like gas,
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crude oil from the Bombay High and so
on. On an earlier occasion. I had stated
that these are all national assets and
the benefits should be divided equitably.
The benefits and advantages  should
be extended equitably to all. Hence,
we should adopt this Bill without any
delay and see that the award which
has been given by the Tribunal is
implemented with the greatest sense
of urgency, because, every day, which we
are losing, we are losing in power,
we are losing in electricity
generation, we are losing in employment,
we are losing in irrigation, we are losing
in new wealth which may be created,
which can be generated, we are

losing in  employment of technical,
semi-technical, skilled and unskilled
labour.  Thousands of our young men

in these four States, which are
concerned with this, could benefit from
this. This schem, was designed much
earlier. Pandit Jawaharlal =~ Nehru
had laid the foundation of Sardar
Sarovar in 1961. Hence, it behoves
Parliament to see that the  Tribunal
award which is there, is implemented
without delay. Of course, there may
always be some differences. But all the
States went to the Tribunal. The Tribunal
award is binding on all.  There is no
further appeal provided in  the  Act
itself. Therefore, the  question has

nGw to be looked at from the
implementation  angle and nothing
beyond. I fined there is a clause for

'review of the decisions of the authority'.
I hope this work 'review' of the decisions
of the authority would be carefully
restricted to the decisions on imple-
mentation of the Award and not in any
direct, indirect or any other
circumscribed way to review the
decisions of the Tribunal. The
Tribunal's decision is now the final
word.

We have all gone before the Tribunal,
raised our objections, piit our arguments
and the arguments went on for 10 years.
The greatest luminaries, Advocate-
Generals of all the States went there.
Everything has been argued out. Now, it is
the highest judgment which is binding on
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all of us. My only anxiety is that a pretty
long and precious time has been lost
already. We should now recover very
soon. I am particularly very sorry to hear
that some of tfie machinery which was
purchased and specially brought for
constructing Sardar Sarovar is lying idel,
it could not be used at that time and,
there, fore, it way transferred from this
site to some other project during the
Governor's rule. This is very unfortunate.
This should not happen in the matter of
such national importance and urgency.

Then, Sir, this Award is now to be
'negotiated for its financial support
from th, World Bank. It is regret-able
that even the project report for the World
Bank is not yet ready. How are you
going to move in this matter? What i, the
sens, of urgency you are giving to thi
matter? it is igood that you have brought
forward the Bill, but it is not adequate.
You need to move much more faster.
You have to set up a stronger machinery
to see that the work is executed in the
shortest possible time. 1 think the
project report should be ready within
a month or within a couple of months.
Before we meet in the next session, we
should have a clea- and comprehensive
statement from the Government, from
the hon. Minister about what steps have
been taken for the implementation of the
Awar3 and what is the programme of
the Government  for th,  coining
five years. At this stage, I would appeal
to you, friends from other States, to get
together. There might be some
differences, some  misunderstanding
on such issues.  Gujarat is also not
satisfied for it is going to get only 16 per
cent of electricity power from this
dam which will be constructed. So, it is
.ot that every State will get everything.
That is not possible. But that stage i
over and I would like to appeal to the
people in other States that now whatever
differences or difficulties are there, we
have to sit together, discuss
together and work out the  setting
up of the Narmada Valley Control
Authority.
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Lastly, Sir, apart from the setting up of
this Narmada Valley Control Authority, I
would like to suggest that there should b,
a special cell in the Ministry itself to see
that the hands of all the concerned State
Governments on whom the burc
implementation is there, should be
strengthened and reinforced to ex. ecute
thiy project without any further delay.
Gujarat is perhaps the last in irrigation
and if the water of Narmada Tribunal
does not reach Saurashtra or Kutch, there
is no way to help these people to raise the
level of their living and to liberate them
from poverty. This is the only project
which ca, do that and in all other States
also we have to do it.

So, I would appeal to the hon. Minister
now to take series of measures very
urgently, to e that the tim, lost is
recovered, further delay is not caused and
these measures are not used in any
manner to review the decisions of the
tribunal, but to reinforce the decisions to
the Tribunal.

With these words 1 fully support the
Bill.
qawras () feAw dregw)
HI gFNIA AITAT q1ZF A, HIGE
8 frrz & 1 zafan s s fgsz &
AT G |JE w7 3ifag
W gEIT AW gRE -
HATASW WIIRA, 4% WA © AZATL
F1 £ | A I TOF F o990
Wt & AT w1 AT A oA WA
& | guTL Agi faere % 97 el &
YA FHAGTI T AT FATCT AT
FUWIT AT F 2 AT, auEs I
AT witE 7 AfaT s e vy
#3 gafag @l s adw 41 fagre
& A0t B 78 A= ¢ fe ara 947
T ATCH, AT 9 ¥ Azare F
LA W FHIE o7 A757 1 HAT Hoa-
Ui {47 &0 a7 T 7C 7MW AT
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g W &F Wew ¥ 9uF A u Al
g | ERTY NW g WTE WA ¥
gAFAEMTgH o § Ay
T WY 5F FHC FE FATET qATH
aiR # rf faw ot &1 Sa¥ g A
&1 o1 & faor g3+ @ JAT §
o @t Frat % faq oy wTEsas 2
T A TG g

afgw ot fgy, & oy 79 4w
TR TF F FAT, AN, AE, I

T F7 a4 g | [WER F A1 F
Fea< & faw s A98T 741 % arr F
Feare iU qx grEsgam &1 0%
T avag fata 3 AT gedrawfagy
HIT goT IAL qIM T H 3F wAE )
agt F15 O A7 aien A7 grar § |
T 59 §IT FY 3T WA AT awTg
FATE 1 &7 ALY & fF mmsrg g;m
AT gATy AR I® O 57 I
THIT § FAY Kifa0 7% Fg0 3y Tl H 1
ATARHII Y gl 43 9§ fear 9
AW §OF q0F T JIT 0F-IF
g2 9t F Ry Teed @y § et e
IR WA W) gT T §
f+ T8 v & ey & fon o €
N aeferT « wiey e & Qe ¥
qzaR & fa oF e qavar |
T % swwan § fm ag Pk wibar ar
gragi &+ fagar ofr aTﬁ:q‘rfgqﬁ am
¥ ARTE, FE-Tg e # W Fare
% a3 € 3% Mg 3d T & v
FTE I AR 1 1 & fir iy
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F O B AT WETO, AN,
MAFAT RICHATIN F 479 § g,
sz rwrr g fmad §

T

{

FzATT FAFT § TA AT FUAR K @
war =Tifgr f5 w1 wsw &t faaw
T F1 WATRFAT &1 ITRT IAAT AT
fagr a1d | s fay oo § A7 AT
gl framdize aw I« 1T {79 A
¥ qiw fEAEEZT 9% F47 T AGT
FEE AT FTIZA0TAA-ATAT L {7ar

p o

AT A [T T G, TF AGN AT
"o F297 37 & % F=r A £ Foaer
REATAFATET a2T T747 AT frar o1 o
39 AT AT FATT TUZ AN A
g 8, &3zt Aafwat & gEm &
THIfAT gATX 39 § Afeqi & mAT &7
AT "gm fRar s & 1 gafAw
Fagm eyt § ot § weal #
FIETAET L STAATHA WRId, TaT
w AN # @y S e gy
w27 mIAGATRIE AR HALGE?

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Hon. Members,
there is a complaint that you are engaged
in a group discussion. So either you listen
to the debate, or if you feel you have
something important to discuss, you
should, I feel, go to the Lobby and
discuss it.

ST FAIT QAN TS | A7, T9-
forg & ag w3 @rg & wsdi o w7
Fwcaust g R ug g v owmw
fergzara &1 avfi akat w1 TRIAF

BiH, 1980
FY gifar | afzai it oo ST A @
qfedr aft wfgai Ty £ & A afeat
F QAT TTRIGA WeF FT AAFTTEN
o o &7 foa® oA £ s Y
IRE HAATT T &7 FZaver figar
Tifgm « & ofv FEiTqiE A ¥ AT
wAT g fF e st d gfead
afaut & A faasr d90 AW & §,
e 37 AbFT A § AMA § AW
FfAg g AATFIUAT I GAR
FTH 3 Ty WA AT § AR AE 4 9g
AT A I AN OFA Y fao
w7 FrFloF faaiq wfay oW
st £ 5 g e, fedy uow
TG 31 3 afeat s A aga € waw
Hqqx § 98 97 § | WR 9 39
I FI0F JU FHLLT T, I9F fAw
F9-931 ¥ famtn FE a7 37 9 w7
STYRr T 9T T ®Far g Agh o #7
AT G147 2 WX AT JEIF T
EIRELERICIE A Eroc T A ML
qt ¥ @mw £ 3Ifwd  afui
¥ aray dmge a1y W W@
AT T GT FT @l AW, TR
AT ATTET UIAT FTHU 0F WK
IAF WHT AAT T A T 1 T
9T FF (FIT @ 1 FWCT F T4 K A
F TR TR T Y seyn Tirn wd AT
BT, FIE, T, AN, ¥ guAy
aff faaw a3 & ge W A
2, wte ol oY g7 ¥ 3, P 30
FTIFAT Z@AT g 1 AT T2 FEHAT

7 O F AT AT AW A A
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[t g#m Zx AT arga]

gfer g g 9 9T g Aot
g3 FAET A, dur @ FAR, [
FAR WX AT A Foprera &7 syrq @
Ao AT g 1 want How
st Afa g =fgg M ed 5
TR G 1At T 2arT § afs 39
AR ¥ Bt o et 1 fRdy aog #7
fgrag 7 g1t

THE VICE.CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Bhabhra.
You have got seven minutes. I know
you can finish witkin seven minutes.

SHR;r HAR] SHANKAR BHA-
BHRA: 1 would require 10 minufes,
Sir.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): All right.
Then there will be no bargain. You
will stop just at 5.33.

ot gL TET WIAET | TIWATEIT
A3y, 10 39 ¥ 919 g ¥ e N
AR wrAAY frdnfaat 92 3 el §
¥ art § w§ qradi agedt § A
wgrm &1 smw wafEa fear g
wafad & Sast gavafe w8 s=ar
Afwa 1w 2@ fa o1 =19 & NS Az
7 frarr-mrmitasr § 998 gt
¥ A WX [ATT F A g §
7% wrow gg faa arar v |r
gafad & oma¥ wsAN § TW GIF Ay
RYIT 4T qET £, N YIEH FT
wqiie § ag fxaan sarafag § woa
I 57T faaTar Wgar g 1

AT, TALYF F AUAHT qdai
¥ wy ) freaeft § ot wew Ry AR
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T ¥ A qqET & ) TEET o0 wEw
89 13 gIR AT § | w7 W §
T 7Y 7 AY T wgw H7 & 17 Faw
1789 T 3, MANTHFET 5000
FANT EWTCoRATF 6211 e
187 1960 ¥ queam @R ¥
FEarer § wEl A G ow qiw AR
*Y AT F7E o Fausy ez hy frer
TR AL | Y u e B o T
# qw aiw a7 3} oAt g€ oy
IH qAT IGAT FvHlE I9F Foefy A
@ dre § TR o Farr e &Y
Y 99 98 Adr a frarg e gt
AT 1 Teregra ot puUT & fiw 0w

o gut | ¥ ag @it @]
AW WMEA g

“Agreement between Rajasthan
and QGujarat for the exploitation of
Mshi river in the year 1966;

1, Kadang Dam should b> built
to FRL 41800, The entire cost and
benefits of this project will be
borne by Gujarat. At a Jater date
when Mahj areas are taken over
by Narmada, and a part of the
Kadana waters arp releaseq for use
in Rajasthan, Rajasthan should pay
to Gujarat an appropriate cost of
the Dam for such use. The exact
proportions will be fixed at the
time when such release becomes
available.”

8 TEWT AL F TN [ wH
AT FIH(X EF qTT I qgAT 9 5
ARG & I AN qET 1[F
¥, a7 TRAT Mot FAATT T Y TR,
A FAAT AW F Ha A qorvA A A
ggr fyar g, s 89 37 oF fa
Tt ¥ o grer Fafaa fear srim
I e F IR A W fedr
1 g8 T, FEAT g § ST Py
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AR TATT F AT HA 3T § ITRI AT
FAAT AT § TrAY fAevar | ag o
7 ZY q4T | T FATATAF TN R FOIATE
7 TET AT IH qEG AANT T AL
T 17 #1594 far, 39 717 1517
frar fF az i modtar arsegTe 919
AT § ZAT §, FAT AT F THEA
& 7z Fu=AT TE & Avv savarfrsTr
¥ w7 gAY fdid &7 A 3Aw o IR
g™ a7 F1 e frar s qaas fie
IEAATE F A1 H A AAAATZAR TG
FHAAT FTHOT QAT | Afwa a7 ¥
ArATfaF T A AATAaTF =9 & 97 §8
far #qifs agay 977 fa=re ¥ wrowgs
T FIAIRA ) g, Afea g
AT A FH AN A | IEET
qAfqT Arq 357 FF [T FAILA
AT m e PR 4, 99 a8 4% #15E
FT UL | AT FarAT AT F JTAHT
TH=ATT ¥ ATT07 Wiz A= F fasdi
F1 fy=ar Arfag 41 I9%1 & & FH7
FT fagr | 9 9% qIAEAE TIATL
& mrafa = 1 mrabe & 7@ w5 afer
AATaTfaFr & dad ¥ famrs ghewe
¥ it F1 AT 72 wdra fa=rendig
2\ #fss gata #ravy ag 2 fr =9
@97 § FT AT AANT F AT
Rz mT g aa e 2 fw
AT 6 [AET FI OF A TEATT H
HTHT—

"PM unhappy with Pahadia for
writing to World Bank"

ot FTIC QR - T A H¥ Al
g faar 21

Wt Foq AM TW (IFT qE@T)
7y AT 2 |

Wt g4 wwT wraer © SO gfat
& | gater 1 307 78 2§ fE agrfzar A

[12 AUG. 1980]

Disputes (Amdt.) 382
Bill, 1980

T TWAFRFTHIE 9 751 fa1 | T 597
qUET FT ¥ ¢ W7 I9% qFTF A
I GG 9129 7 FE B 7 —
"that Mr. Pandey told Mr. Solanki that h,
had already sent a communication to the
World Bank not to entertain the request of the
Rajasthan Chief Minister and to go ahead with

the proposal to extend financial assistance to
the Narmada Project"

marfEar St 7 o= fomn & = Al
FUTE F77 F 94T 7 922 45 71 f=a fagr
fF agrfzar ot 7 < oo femr & Sy
wraTq 710 ) fFas st w5 oara §
afeq ag =@ arA A H17 emr 2
f& = 77917 39 wee 8 aga 90
AT FT TEN & | T/FT ZAAT SAIRT
T & | FEW ST ¥ 39 Jay ¥ A7
oAt #1 HifEw A€ 4 1 3w qA5F A
frwae T sowe F e ArsEE
Fer {& fAmaw sfy aga &7 & fqer 2
AT qa 337 47371 g s9fem ag difzw
eafmm w7 31 7iq #faw == afes
Al F1 NE W oF IAWME T
T F#1 97 fzar @ AT wEH
fermrr—

"No representative of the Government of
Rajasthan was present i, the meeting and so it
was suggested by Secretary, Irrigstion that a
copy of the report with decisions of the
meeting, with indication of share cost of
Rajasthan State may be sent by the Gujarat
Government to the Rajasthan Government for
their approval, in case no decision of
Rajasthan is received, their portion would be
omitted for the present from the project and
cost corrected accordingly."

1A §7F & ATATT TE AT K TAA

F1 oAfET HreAor oy ST TG ©
wafs AWl ARSI @ TEEd
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[ 4T g8 @Y wraE |
q7FT g w1z § 1 gE E AT A
FIAT AT wreAT § |7 omEe
TAALATT A7ATT T 1966 # w¥ far 41
o7 A FAEgFEI F wEd -
AT T A Fr-calkiencal e il
TAFEGTA 7190 Faer IHT ATT R HAATAT
Sred &1 merae, § WA gTET A
fedza &7 agan {6 qaegre 71 98
TATET AIHT AT AAE TS TTET
Fzt w7 faarg & O 30 & o oy
o A1 s weqrgar agf 21 afg
g FEATATT ¥ 737 FTAACT TLHFT
F1 TIHEATT ATRIT & WAAZ FAT 4T
TART A0 W{AT AAT AL FHOM-ZHOM
F fan 9z “feaa w1 gga gfafaq
g ATOAT | G T AT T ELA ST
gfew are &w w1 Zrfa gl @i
STET-TAT 7 FE AT ATG AT HETT
97 7474 214 | 1T AT 48 S0ET 40
i A HeRTT I A w0 AT
AqIIY 7 TrIEae ISy O e
2 za%1 § =41 adf vy ar feT g
FIF TT GIATEA Z | AT FYAT FLTAT
AT B ATAT H UF AT ITITGTA AT
St atfag 7iT g IART FAEIC L
gaw (70 wea #1997 # aga
T30 AFAG TaT F) T@T & | TATA
SHETA A OF 99 A IA AT § FEAF
qrar fwat £ U= W AT # AR ET
FAq1 % | zAfAT § 79747 § fw FE0A
qTRIT 3T 1T 1 Fopy T * oeMA
TAT AT TOATIIA BY IT 0T R IAETT
w73 & Feforarg 97 Gafrsge =0
T WT AT FUTIT R AIERE
goa0 03 IT |
PROF. RAMLAL PARIKH: The

Minister should tell the House SHRI
KALPNATH RAI:  Sir,....

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Just a second.
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PROF. RAMLAL PARIKH: The
honourable Minister should teil the House
whether this agreement thai was referred to by
my celleague just now about the Kadana
Dam, was placed befor, the Tribunal, whether
it was discussed and argued by both th, States
and whether after taking that agreement into
account the Tribunal gave thi; d°cisio, or not.
The whole point is that unless the House
knows whether the Tribunal took into account
this particular agreement, then rejected the
contention of the agreement and then arrived
at a decision, the whole point would become

different. (Interruptions)

SHRI HARI SHANKAR BHA-BHRA:
That Tribunal was adjudicating on the
Narmada waters, and this agreement between
Gujarat and Rajasthan waj; related to the Mahi
River waters. (Interruptions) But it was
accepted by the Gujarat Government that thig
agreement was valid and that they had entered
into the agreement. (interruptions) It has
nothing to do with the Narmada waters.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Ther, is n<> point of order.
(Interruptions)

PROF. RAMLAL PARIKH: There is no
question of the Narmada waters being
brought in there. That is not the point.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please First, there is no point of
order. And I do not know whether it comes
within the purview of the Bill or not. You
have made your point. It is up to the Minister
whether to reply to it or not.

Mr. Kalpnath Rai, you complete in seven
minutes.

SHRI KALPNATH RAI: Thank you, Sir. I
will complete in ten minutes

THE VICE-CHAIRMAN (SHRI DINESH

GOSWAMI): Ten minutes? All right.
Gentlemen's agreement. Finish by 5.45.
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Y ®Fq AT UL FIAATEAL
wgtag, Ao faard w1 wgET T
@t fa geqd frar & & sqar awdT
FTAT § | wfpq gare arong faa
T ZFAET ACTAT ATIA A T AT AT
TET & B ATHN RV ACE WITHT ATH
famrar agm wiwdl & 1 Aifag AT H
FIT HT FATZT AT AZ€ AT A qAEIT
arene €q &1 gqrwe dwra, g
HT TFeaE F o g w1 uFaEw
FAT Ta2 &7 {221 AT A5 TA AAT
qt71 i gfea Fifea woft st ag fgrgeana
FT OF AIH AHZ TATET AT 19T | 0T
orsr gatg 9z g f5 zar7 g F w6
32 T4 FY AAET F ATF A1 OH ST
FHIY T A1 AT 47 579 727 AA 2,
TAq 3, AT AEATT TAAT A fEer
§ ST AT FT qFAr §, o A &
EXSIOEIE: B e S o B i
AT AT AAF T AT AT AXAT &,
TS F TN K T4 G0 5T FEAATA FATL
¥ FT B PO owoaTe W 309
TR ARAAZ FAW SS@I ATlEW |
TIATAT TUTAEAS  FIEA,  ATH
ZAMT T % Ao 32 4G H0 ATHAT
A7 4 qArz §, B4 arg g A’
fgrgeTa & g8 g% a1 § 39 g0 &
AT g7t w93 &1 @i aw g @
& 741 74 99 & o0 weql WT B
BT A6z Z1 @1 g | Arfae ag fagw=am
#3i & 7 AR feed frma A1 A0 A7
AFT faar fZiog s0dT 1 0F §F7
gt & a1 Azt §4 Tar o agga 74
fta® Frer 6] qF a7 & §97 9%
A fezq ofor 47 ardr aiET "/
afegar #r matey fvar v wwar g
IH AJTT F VAT AT AT FEAAA EW
AL FTWT F ) ITAAMAT HEIE,
qrS AT & qar faadr & ar o«
AT & AT qav groe % fggEma
FT FATAT L | TAFIAT DL ATTEA
845 RS—13
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At &1 AR W feegrara @ @ad
sfr v adia s E ) g F e
T AT AT T AT (EegEATT § A
9 47 fifiet zwm F ) e fagea §
fa 78 sregdedia 91 & sean® 1 9w
12, a8 1% 2, 20 99y "gHA &, T
Frzfen g & foo o1 faer @13 € &w
SHRT AT F99 2, wfFa  soaqieas
WEIRY, TA 7 AA 0T AT AT TG
FTAT AT, AT F OFET g7 F
QW AT 7@l fFar san, s, aw
fa arzv 1 Fvaiz ez a wd snan
SAT 317 frgea T & i1 a1 qfzends-
o 77 fgegeara &1 0F gfar qrawt
Agl faar @A a9 7w W AE F
FrATAEG HTE 2 Y20 WIT Tl
HIOTH| SA1E qUF &1 WA TGN EW
IR &1 adT wsEaT ¥ wer qar a7
Fﬂ%’ ﬁ'ﬂWﬁ I EA E"ﬁﬁ' . (fnfﬂ'mpriom)

ol g wwT A ¢ 9z gwey
RISy ST AT (Interruptions )

ot woq A7 a7 oaz § STHAT F
T fevoqz a7y AT 17 39 {3 =-rr
agd feat a .,

ot gt WET wrww 1
@ Afgn, &g zEar wewr 4
@MOE U TET aE & W e
w1 AT nar?r "Eay, ‘{Wtrﬁ
* afF A% HA o AT 97 3y 7
o mmAafa g aeEqr gy
favm, =t 7 v g7 w1 oo fus
TE UFT AT F—Ag} 2 g
ST T Ay % AqE faanam
g9 ="r ar ﬁrrer]r:rg‘; BRI | 3w
T & T § faw femram &
T Fl U A% T gara {1
07 54 afeq wogvam CRE T amEm
avm T oz TR & n T ata
FLILATE A7 gfemion i seg
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[ =T gt w7 wram |
3D GAE T T THRE F a2 {21
AT g w57 gAran et fraga
BO-AIT EUAAT, AMTATT AT F Frwar
F1 g1 ¥ q 2faw g7 F grg F
A HERY sfadr e faan, efw
#fa 1 @ fzar, 4% g wrosr gAre
T F geawra & far un AvAa faz
ferezn g1 eare ) sfrere sy Ty
TAY Y wn Tz ez A oifgm o
T Feamrae awraTs AT e
qE # gare M owr 90 gfama Y
qTz FIAT §, TURT AGE E6F T FAAT
Tifgn #T @ gam-—fegeam W
faard & far fotaerY qrdT €1 wraasar
g, FA0eTT F1 agt T e F fag
sqaEql AT Tifgy, Ty Caadr o sl
7z<i wr fAniw s 9F 77 927t aw
il 2, w8t F 9y F1 feame ®
WTEAW & Trad FY edFeqi T 18T |

% # g v3w A< faEre &
daa 7 3@ faaza wTAr wWgarg |
32 AT T AT gra 7L @ IAT 93
¥ aw fsidt § =T a1 qedfa awz g
&1 @t sae wdn 77 fFge F ada-
o UF g oAHeRT - T, AL,
T, | oa wfene a4t g€ E
o afzat gurt v a3 A =37 &
fam ez a7 wodr € T atzat g
taw giqure afrgs & 1w wiww T
AT wgl @ | AT HAW a9 g,
AT AT AXw F AL wiw § qar &
F1eor fow Fate g1 AL |

1 ” miwd weAw ¥ ;IEy
Fare aqtd oY I FATC Sqdar KOH
% AW E, WAST F1 T AN G AT
¥ oy wronEr #7 wFd § o ITEy
aga adt wfasr W& & A7 g TiT &
wrardy 77 @i o 7 o fr waqSi
F1 gzl § A7 dM F AR A
wafg avar & | &1 wra wqfa et @ 7
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¥ gk fagad svav wrgan g fo o
TR FEAT o qen| a1 w1, /Wi
w15 @ fogs df faard 447 @® §—
T HAT W GTATST ST A 07 g51 59787
feur f o Farm wvure & AT v
LA S (R -t G
A grare § 7 frar ) & g
FRTL 9t oft & A7 395 anam & Ogw
fafmezs & fraam avr iz g f9 3
fazrz o7 ot w7 a3m F1 a1
#t fasifest i a=n & o Aiogded
AT, ST AT, e aby AT
—AT IAT 150041 2,000 4TF FY
§741 FAT T @9 3l w3 v qa AT
%2z § g7 At &)t faa o
¥ wag 5% aqf wre A0 § g2 gqv
Tt & fowd: 1o 1€ a1 wET I A
ar & HiT IS qFH § AT RE WY
Afzat az & £ aifs foadt g afzai
¥ g€ AT, ZaAr AT w41 ¢ | A1 5
are aw &1 fadioet foad g, sws
QT ITrRT a5 arg &t fdtfs sy agf
¥l At g

wra § Hfw am g 7% AGAT
T Ale wear g | Ag-EEed oA
# 1A qAT A AR ST FAT—FA
wgd & fo gzt g9 wrowr & giREw
gUr W uw v & e g1 oA
T gAY g7 # w4 agr @i fir Agma
AT e o 4 307 fvr Fedmg-
¥z % fae o i w € ST aunEd
wdwy 7l wEre fear, e a4
fural, wewga & @it ¥ gEwE 51 &gt
¥ farerar & faa st Frgr, g #7704
FY g woT & fag AT Aq-SrEd wAaw
& farra & fag adl foar Arazt facsezs
feafa dzr gwir |

# gra a1 & (7= oA sgar

g fir g o 1 waF $z (e § g
AT g7 femgenr & @t afzai & ot
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w1 TEARTA 7T AT AEIAALAT T
WATT CEA § & AT FLAT frar
o, AT F HAES 3491 FTET T
fraay snw w1fa qF Fo 17 rAT Y Hui g
g1 ur @it g Fr goawwan 11 ofr
drgr 1 aq famr & fw o
Fare 7ty Tmw JTIT H % 97
WENT & WRT T ATAT I AHCT W
a1 b, T T STAL A
w1 @ aww f7ziT, @i S8 93w
ST arg w1 Fearfasr & =07

THE VICE-CHAIRMAN (SH1U DINESH
GOSWAMI): Mr. Mohana-rangam, I think

you shall have to finish in six minutes. [ will
give you two minutes more.

SHRI R, MOHANARANGAM: I don't
think I will take even six minutes. Mr. Vice-
Chairman, our honourable Minister has
moved a Bill further to amend the Inter-State
Water Disputes Act, 1956 as passed by Lok
Sabha and some of my friends have discussed
about some inter-State disputes. They have
discussed very elaborately with regard to the
scheme which is an outcome of the Tribunal's
deliberations. Yesterday from some of my
friends 1 understood that there was no
unanimous recommendation and that is why
our Minister had to bring a Bill for
consideration by Parliament. Th, honourable
Member from Rajasthan spoke about the river
which flows through the length and breadth
of his State. My friend, Mr. Kalp Nath Rai,
spoke about the Brahmaputra which runs
through the northern part of this country. And
I am not an exception to this trend. Even
though w, talk of inter-State disputes,
unification of the nation, development and
benefit of the whole country, but in practice
when we are expected to talk, w, talk for our
respective States. And I have already said 1
am not an exception to this. I have to talk
about my Slate, namely, Tamil Nadu, the
State which I represent in thig House. There is
a water dispute, namely, the Cauvery  river
dispute, between
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Karnataka and Tamil Nadu for the past
sixteen years. Th, problem has not been
solved yet. There was an agreement in the
year 1924 and for fifty years that agreement
worked. After th, expiry of the agreement in
1974 there started the trouble from Karnataka.
When I mention Karnataka my friends from
Karnataka should ,ot think that I am talking
ill of their State. No. We have got thousands
and thousand, of friends from Karnataka.
They do not have any animosity towards our
State and vice versa. We want both Karnataka
and Tamil Nadu to live together. In fact, each
and every part of the country should live in
peace and friendship with the other without
having any dispute whatsoever, whether river
disputes or other disputes. We are all Indian
citizens, citizens of one Country. We should
live together. Under our Constitution there is
only one citizenship and that is Indian
citizenship, i call myself a, Indian citizen, i
cannot call myself a citizen of Tamil Nadu. In
view of all this th, honourable Minister
should definitely be able to form a scheme, if
at all, to solve these river water disputes, in
the light of the recommendations of the
Tribunal. Whatever way, what prevented you
from solving these problems? As my friend.
Mr.. Kalp Nath Rai, has pointed out just now,
ther, is a flood in the northern part of this
country. So is there a flood in the southern
part of this country. If you take Cauvery, our
State is entirely dependent on the Cauvery.
Fifty per cent of the paddy cultivation in our
State is dependent on the waters of the
Cauvery. W, were getting this water from
1924 to 1974. After 1974 Karnataka
Government started constructing
Krishnarajasagar Dam and other small dams
thus preventing water from flowing into our
State. That is why our paddy cultivation has
been completely affected in the southern part
of our State. We have represented so many
times to Karnataka Government. It is time th,
Central Government came forward to settle
this problem. Secondly, i came to
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know—i do not know how far it is true; I
have heard from reliable sources—that the
Government of India iy going to spend Rs.
200 crores on solving the water problem in
Tamil Nadu, just on bringing the Krishna
waters to Tamil Nadu. I should like to know
whether it is true that the Government of
India is getting World Bank assistance to the
tune of Rs. 1100 crores to solve this problem.
I do not know if what I have heard is true, T
would like the honourable Minister to tell me
whether it is tru. or not. Madras, the capital
city of our State, completely depends on the
Krishna waters. Every year lakhs of people in
Madras are facing acut, water shortage, i
understand the present population of Madras
is 32 lakhs and it is expected to swell to 50
lakhs in ten years. And if the Krishna water
problem. is not solved, ycu can imagine th,
fate of the people of Madras. Not only the
people of Madras, but the people of the entire
Tamil Nadu are on the brink of starvation if
this water problem is not solved soon. I ,ould
therefore request the honourable Minister to
tell me here and now—\ do not know whether
it is proper on my part to ask this question
just whe, the Minister hag brought this Bill
before us—to give me a direct answer,
whether it is true that the Central Government
is getting Rs. 200 crcres from the World Bank
for the Krishna waters. Thank you.

THE VICE-CHAIRMAN ("SHRI
DINESH GOSWAMI): Dr. Adi-seshiah. May
i request you to finish in eight minutes or
so?

DR. MALCOLM S. ADISESHIAH
(Nominated): Yes, I shall be brief. Mr. Vice-
Chairman, I am very happy to welcome this
Bill along with Prof. Ramlal Parikh and i
wish to say that this is the first step in the
right direction. The speaker on my left as well
as Prof. Ramlal Parikh have said the same
thing.
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The problem we face in this country in the
shap, of inter-State water disputes is
extremely serious. I have here, Mr. Vice-
Chairman, a list of eight inter-State water
disputes starting with the Narmada which,
whe, ¢ started, was costing Rs. 1,000 crores;
but today, after ten years, the same project
will cost Rs. 3,000 crores. And the 28 million
acre-feet of water i, that 500 mile river is
going to irrigate 11 million acres of land and
produce 2.000MW power.

I would not give similar details in regard to
the other disputes such as the Cauvery, the
Suvarnarekha, the Ravi, the Beas, the
Godavari, the Sutlej, the Yamuna and the
Krishna. Latterly there has been a discussion
about th, West flowing rivers of Kerala
through which 57 million acre-feet of water is
flowing into the Arabian Sea and only 2
million acre-feet of water is used in Kerala
for irrigation 0.5 million acres of land.

The second problem that worries me is that
even where agreements have been reached
between States, some of the State; are going
bs.ck on these. Recently I heard that the
Himachal Pradesh Chief Minister has queried
the agreement with his neighbouring State
and the Haryana Chief Minister ha; queried a
similar agreement.

Mr. Vice-Chairman the third point I want
to mention is that expert studies shows that in
a poor country lik.. ours where 60 per cent of
the population iy below the poverty line, we
are using only 10 per cent of the river waters
that are available. Considering the fact that
we are facing a serious power crisig and 70 to
80 per cent of cur export earnings are spent on
import of crude oil and energy is in short
supply, to allow 90 per cent of our water to
flow into the sea as waste is really a serious
matter amounting to crime.

One more expert study has shown that two-
thirds of our river waters are north of th,
Tropic of Cancer
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whereas 50 per cent of our cultivable land is
south of the Tropic of Cancer.

As has been pointed out by the speaker on
my left and Prof. Ramlal Parikh there hav,
been various recommendations on th, water
issue. The Working Group on Energy has
recommended that there should be a national
approach to this problem of river waters. Very
recently the National Flood Commission, of
which the Chairman was Mr. Hathi, handed
over its report to the Government making
similar recommendation. Now the time has
com, for us to take seriously thig particular
wealth, the water wealth that we have in order
to meet the urgent demands for power, for
food and for the other necessities of life.
Therefore, I support this Bill. And, Sir, I
support this Bill thinking that this is the first
step and I would like to see a more
comprehensive legislation whereby the waters
of the country would be treated as part of the
national wealth to be used and i would like
this point to be examined and analysed.

Now, Sir with regard to the Bill, I have two
questions. The first question is this: There is a
provision in clause 2 for the setting up of an
authority. Now, would thi; apply to cases
where the decision to set up an authority—
there is a proposal to set up a Cauvery Valley
Authority—will not arise out of a Tribunal
decision or an award?

SHRI M. KALYANASUNDARAM (Tamil
Nadu): The Tribunal award must precede.

DR. MALCOLM S. ADISESHIAH: 1
think my friend, Shri Kalyanasun-daram, has
answer my point. My point is that this Act
will not be able to cover the other cases
where there are authorities to be set up.

SHRI M. KALYANASUNDARAM The
Tribunal award must precede.

DR. MALCOLM S. ADISESHIAH: In the
case of the Cauvery, there is no Tribunal.
Then, Sir, my second question: I do not
quite understand
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the scope and extent of the delegated power
in this Bill. It seems to me, on the one hand,
to be rather wide and vague and, on the other,
quite narrow. And Sir, I presume that the
Ministry has had it examined very carefully
and has at it through the legal services and is
satisfied with th, delegated powers, with the
powers that have been delegated to the
authority.

With these words, Sir, I support the Bill. I
think I have finished within eight minutes.
Thank you, Sir

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): You have taken less than that.
Now, Mr. Kalyanasundaram I think you will
finish withi, seven minutes.

SHRI M. KALYANASUNDARAM: What
is the time allotted for my party?

THE VICE-CHAIRMAN: Actually, only
four minutes. Therefore, I am giving you
seven minutes and I think that it is quite
reasonable.

SHRI M. KALYANASUNDARAM: Sir, I
am not enthused by the provisions of this Bill
and I am not enthused either by its efficacy or
its feasibility. Under the guise of giving effect
to the award of a Tribunal, I think, Sir, the
Government is taking too much of power
which it will find it difficult to use to
implement it. Instead of solving the problems,
they will create more problems. There is no
provision even for consulting any of the
concerned States during the process of
constituting the authority and also at the
various stages of its functioning. May be that
in an unwritten manner it is there. But what is
written only, I can read. Sir.I come from a
State which is very deficit in this scarce
meterial called water. Sir, the provious
speaker, mv esteemed friend, Dr. Adiseshiah,
explained how water is being wasted in a
country lik, ours. Two-thirds of the arable
land in Tamil Nadu is deficit in water. Even
the ground water table is going down and
down
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year after year because of the seven lakh
pump-sets that we have. And, periodically, for
four or five years, we will suffer and our
agriculture will suffer on account of drought
and for the next five or six years we will
suffer o, account of heavy rains and floods.
The minor irrigation and other things are very
badly managed. Now, Sir, the only river that
we have is the Cauvery. That i; also supposed
to be a perennial thing; it is called a perennial
river; but it iy under a perennial dispute. Sir,
the very title iy repugnant to a man like me
who has spent the most part of his life for the
freedom of the country and, after achieving
that freedom, for the progress and
development of the country. Is it sharing of
waters or is it a water dispute? My friend
talked of the creation of wealth and he s%id
that the waters of the country should be
treated a, part of the wealth of the nation. This
is one river and here is my riparian right. My
riparian ~ rights  are there.

6 P.M.

Dispute is different sharing is different. We
should approach the problem with the spirit of
creating our national wealth, for the
development of all regions, for ev:ien
development of all regions. Even » man who
in the southern—most part like Kanyaku-mari
will be benefitted with the resources in the
Himalayan area or in Assam or in Gujarat;
that spirit is lacking. For thirty years, there is
no national integration, no national unity. We
are creating more and more disputes This is
what this Bill is also going to lead to; that is
my fear, Sir. Sorp<» machinery must be
created—I don't deny. Even for the
imlementation of an Award machinery has
become essential. That shows the spirit, the
approach. After Independence, the
Government, whoever may be in power, do
not think of generations. That great man, Shri
Jawaharlal Nehru, had some vision. H,
thought of  planning even  before
Independence. He thought of the
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next generation also. He was con. vinced that
the whole of India is one. So he had that
approach. But after that, I wonder if anybody
is there to carry forward that spirit with regard
to th, development of States. That is the crux
of the whole problem. (Time Bell ring?). That
is the problem whether in Assam ° in
Kashmir or in the south.

So, Sir, before 1 conclude, there are some
pressing- problems in my State. I want the
hon- Minister, and through him the Prim,
Minister, to use their good offices to settle that
dispute immediately. When i And the ruling
parly chiefs in the Spates going and attacking
the non-Congres; Governments, how does that
create a congenial atmosphere? Sir, a few
days back I was in Triuciiaraplli in my native
district. The Congress (I) Chief of Tamil Nadu
was saying- that the law and order situation
has collapsed in Tamil Nadu. "I warn the
MGR 'Government"—he said. Last week, I
found, in Kashmir some Congress (I) chief
threatening Sheikh Abdullah. In West Bengal,
I read about a Congress (1) Chief threaling
Mr. Jyoti Bosu. Hie said: rolled into the Bay
of Bengal, ju least he aid not go to that extent
He did not threaten MGR with being thrown
into the Bay of Bengal or the Arabian Sea. Is
this the spirit of national unity, national
integration? How—do I get confidence; how
do I get conviction? So, Sir, immediately, at
least hold this conference of the Chief
Ministers of the three States—Kerala, Tamil
Nadu and Karnataka—to settle the Cauvery
problem, because it is overdue—more than six
years' old; it has been pending and it is
allowed to rot.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please conclude now.

SHRI M. KALYANASUNDARAM; Sir,
how to exploit the ground water resources? It
is also a problem, although it is not direcltily
connected with this. For thirty years after
independence we have neglected minor
irrigation  tanks; that is also , P*-
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blem. I just urge unan the Irrigation Ministry
to look into these problems, So that all States
and regions should leel confident that their
turn will also come. Thank you.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Pant. I hope you will
conclude within 8 minutes.

SHRI KRISHNA CHANDRA PANT
(Uttar Pradesh); I will try to finish within 8
minutes. In any case, I am not going to take
long.

Mr. Cice-Chairman, Sir, I support the Bill
because it has become necessary for the
Award to be implemented. And the Award is
not implemented by mutual agreement
amongst the States. And it is a pity. I wish the
Bill had not been necessary. I wish the States
haa com, forward to implement the Award—
this Award and other similar Awards. I have
had some association with the Narbada water
dispute and i do not mind taking the House
into confidence today and saying that at one
stage both the Chief Ministers of Madhya
Pradesh and Gujarat had practically come to a
settlement. If that settlement had been gon,
through, then this dispute would have been
settled years back. Actually both of them had
initialled and then one 0i them went back on it
and it has taken so many years. Now, at long
last, the Tribunal gave its award. Still certain
disputes linger. Still States come forward with
their own points of view. I cannot blame them.
It is natural. But if it ultimately means that the
resources of (he nation are not utlisied, then it
is at the cost of the utilisation of these
resources that these disputes are dragged on
and the matter is of such serious concern t, the
nation that I think we must put our minds to
this question collectively. There is th, question
of the awards being treated with finality and I
do hope that after the award has been given
and after whatever other provisions of
clarifications being sought from the Tribunal,
etc. have been gone through, the States
would
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accept th, award with finality and
they would implement them. Other
wise, there can be no end to these
disputes.

Sir, in fact, I have only two things to say on
th, basis of my little ex perience of this
subject. Water must be treated as a national
resource. There is an illusion in this country
that there is sufficient water to. last for
generations. That is not correct. Even today
there is scarcity and we take it for granted that
the scarcity was always there. In certain areas
there was sufficient water but today there is
scarcity. Rajasthan is an extreme example of
scarcity of water. If we do not tak, a long-term
view of our water resources and if we do not
properly manage them and control them, I
think in 20 years we shall find large parts of
ou, country with shortage of water. I have
come because I think that it is not generally
understood nor is it understood that the water
that we have is being polluted. So, pollution
and shortage will be two of th, major problems
of water in the years to come on account of
demand of urbanisation, demand of water
supply in the rural areas, the demand of
industries, the demand cf agriculture, etc. and
the competing claims make it more difficult
for water to be sufficient to satisfy all these
demands. Today there is wasteful utilisation. I
must say that we waste water and it is time
that the Government should lay down certain
guidelines so that there is proper utilisation of
the right quantity of water and water is saved
as much as possible. There is the question of
underground storage of water which we cannot
tackle unless we treat water as a national
resource. There is this question of large
quantities of water being wasted into sea.
Some of my friends referred to it. Except some
water going to the sea which is necessary to
keep the salinity off the land, we must be able
to preserve this water. Then, Sir, there is the
question as to how to treat the development of
these rivers. The river
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basin concept has been accepted in India in
our planning also. But the problem is that
while Entry 56 of the. Union List enables the
Central Government t, take a total view of th,
river basins, Entry 17 of the State List is so
comprehensive in its definition that really
speaking Entry 56 i all but nullified and the
Central Government is not able, in practice, to
deve lop river basins. The States cannot
really undertake the development of the entire
basin because the State has control only over a
part of the river basin. So, this raises a very
fundamental question and this leads us to
problems regarding control of floods because
of which we have 11. > s flood situation in th,
country. Unless river basing ,re treated as a
whole for the purpose or development, this
will continue to pose a problem for the future.
I would, therefore, suggest that these two
concepts, namely, the idea of treating water as
a national resource and the idea of developing
river basins as a whole, must be accepted as
the basic planks of th. development of water
resources in our country and for both these it
may become necssary to amend even th,
Constitution. At one stage, I remember there
were certain ideas, some tentative proposals
and these were discussed with the State
Governments. The States had some difficulties
but the discussions went far achead and ther,
was some hope that some formulations would
emerge which would take care of this basic
problem. But since then there has been very
little movement in this direction. I would like
to suggest to the Irrigation Minister, who has a
lot of experience in his State and who is now
experienced here also, that this is the time now
to take , total look at this problem. Otherwise
in future we may run into serious difficulties.

Lastly, Sir, the question of Nepal has been
raised. I raised this issue even at the time of
the Budget debate that the discussions with
Nepal must be expedited. Otherwise there is
no solution to the floodsof U.P. and
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Bihar. If this is expedited, then the problem of
energy will also be sorted out to a
considerable extent in this part of the country
and it will help the other parts ot th.e country
also because the power situation in an inter-
connected grid can help the other parts of the
country also. These are the basic questions. I
hope I have saved you some time and not
exceeded

oY FT Q0T ¢ qELET, VEF 74
T fae o s &L

SHRI M. KALYANASUNDARAM: Sir,
please speak in English so that we can also
understand.

SHRI KEDAR PANDE; Sir, so far as this
Bill is concerned, it has got a very limited
scope. So far as the other questions are
concerned, they ar, of a general nature. Those
are different things outside the scope of this
Bill. But so far as this Bill is concerned, there
is only on, thing, namely, if ffiene will be a
tribunal award, how to get it implemented and
that is provided in this amending section 6A.
So far as the constitutional position is
concerned, there is ny difficulty. It has been
thoroughly examined. Entry 56 of the Pinion
List, Entry 17 of the State List and article 262
of the Constitution are the constitutional
provisions which are in this Constitution.
Having examined all these things, this
Amendment Bill has been brought forward.
This has been passed by the Lok Sabha.

Now, so far a; the merit of the case is
concerned, thig Narmada river is a big river
and it carries nearly 28 million acre-feet of
water. There has been sharing of water in
different ratios between different States, four
States. Madhya Pradesh has got 18.25 million
acre-feet of water. Gujarat ha, got 9 million
acre-feet of water. Rajasthan ha; got .5
million acre-feet of water. And, Maharashtra
has got .25 million acre-feet of water. That i
the Tribunal award. Thig Award is going to be
implement-
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ed by two organisations as provided in this
amendment. (1) Narmada Control
Authority js entrusted with the execution of
this scheme. We are going to spend a  huge
amount of money  over thi;  project,
nearly Rs. 3,500 crores. So it ig a big project.
This Narmada Control Authority which ha
been mentioned in this Bill i; going to execute
this project in different States.  Next, if
there be any discrepancy or any wrong thing
dene by this Narmada Control Authority, an
appeal may lie to the Review Board. The
Chairman will be  the Union Minister of
Irrigation and  the four Chief Ministers
will be the members of the Review Board.
The Review Board is not going to review the
tribunal's award, or the decision of this
Control Authority, So there should be no
confusion with respect t, this aspect.  So, it
is the limited scope of this Bill. I have cited
the example of Narmada.  There may be so
many awards of the tribunal with respect to so
many rivers.  But that is a different thing.
But this 1is the basic thing. This Bill
applies to all types of awards and inter-State
water disputes with respect to  different
States. So there may be so many awards
late, on. That is what I wanted to say in
regard to this Bill.

So far as the development of water
resources of the country is concerned, it is a
very general matter and it is very essential
also because these water resources must be
developed in the whole country, in the past,
effort; had been made, that is, for Ganga-
Cauvery project by Dr. K. L. Rao, th»n
Captain Dastur's Garland Canal etc., and
having examined all these, we have come to
the conclusion that those schemes are not
practicable. So I convened a meeting of
different State Secretaries and Chief
Engineers of the country and we discussed it
thread bare and that was the national
perspective for water resources development
in thig country. We discussed a lot about the
northern portion and the southern portion of
the country. So far as the
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nounern rivers are. concerned, we have got
certain relations with different foreign
countries, like Nepal and Bangladesh. So
thes'e disputes arc there. So far as southern
portion iz concerned, >n that case ws find that
it i5 possible to integrate peninsular river, in
the south. We have Mahanadi river and this
Mahanadi may be connected to Krishna-
Goda-vari and that scheme seems to be
plausible, and we have discussed a lot.

SHRI KALPNATH RAI: National grid.

SHRI KEDAR PANDE: Yes, national
grid. So this scheme ha; been welcomed by
the representatives of different States in that
region. Later on, we may need some
legislation with respect to it but that is being
examined.

So far as Nepal is concerned, we have
discussed with some officials of Nepal like
the Foreign Affairs Secretary and we
discussed the Karnali scheme. It i called
Ghagra in our country, and Karnali is in
Nepal. A dam is going to be constructed on
Karnali and that is being discussed.

SHRI KALPNATH RAI; And Kosi?

SHRI KEDAR PANDE: So far as Kosi is
concerned, we e going to discuss the
reservoir at Kosi. The Irrigation Secretary of
Nepal is coming here, on the 18th and
Secretary of Irrigation Department and
Secretary of Nepal will have fresh
discussions on the schemes. So, we are seized
of the matter and we are also desirous to see
that these reservoirs are built up but an
agreement must be reached. Hence, we are
very serious about it.

SHRI KALPNATH RAI: Dams.

SHRI KEDAR PANDE: Reservoirs, or
dams, as you may say. We may construct
these reservoirs in Nepal, because, ;0 far a
Bihar and U.P. are concerned, unless we have
an agreement with Nepal, these river, which
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flow from U.P. and Bihar cannot be trained.
We must have dams in the Nepal territory,
because, the site is there. The geographical
structure of the country is such that we have
not got many sites of dams. We have got sites
there in Nepal. Hence, we, must have
agreements with Nepal. We are serious about
it. The Government of India is very serious
about it. We had some discussions and
discussions are going on. So far as the
Brahmaputra Board Bill is concerned, we
have passed it jn the Lok Sabha.
(Interruptions) At that time, in the year 1979,
when the Janata Party came to power, the
Brahmaputra Board Bill wa, passed here in
this House unanimously. But later on, the
Janata Government fell and hence it was of
no use. Then, we came. We had introduced
this Bill in the Lok Sabha and this has now
been passed by the Lok Sabha. It may come
here tomorrow or the day after tomorrow or
sometime, afterwards. We may pass that Bill
also. This is the actual position. I do realise
the seriousnes, of the situation. I do realise
that there should be multipurpose schemes for
wate, resources development in this country.
Unless We do it, we shall not survive. Unles,
we do it, we cannot escape from these
dangerous floods. This is the real position.
Hence, Sir, this is a very simple and small
Bill. We should have instruments for
implementing the award of the Tribunal. At
present, we are faced with the award of this
Narmada Tribunal. Now, here, I wish to make
one point very ctear. So far as the agreement
between Rajasthan and  Gujarat s
concerned—this was in the year 1966—this
wa, thoroughly discussed by the Tribunal.
They did not accept it. But the Chief
Ministers of Gujarat and Rajasthan
approached me. I told them 'You need not
worry'. I shall convene a meeting of these two
Chief Ministers, we shall discuss it
thoroughly and we shall try to find out a
solution. Hence, there should be no worry
about it. There should be no confusion
among the
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people of Gujarat and Rajasthan. 1 have
already told them. It is not a fact that Mr.
Pahadia, the Chief Minister of Rajasthan,
wrote any letter to the World Bank. This con-
fusion was created by the Press. Mr. Pahadia,
the Chief Minister of Rajasthan, never wrote
any letter to the World Bank.
(Interruptions)

PROP. RAMLAL PARIKH: You should
clarify. Otherwise, this confusion will go on.
Please clarify as to who has written it.
(Interruptions)

SHRI KEDAR PANDE; I need not go into
it. I shall convene a meeting of the Chief
Ministers of Rajasthan and Gujarat and I
shall try to find out a solution in respect of
this Mabhi river. That is all- With these words,
I commend thi, Bill to the House.

SHRI KALPNATH RAI; Are you going
to Nepal?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The question is:

"That the Bill further to amend the Inter-
State Water Disputes Act, 1956, as passed
by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, we take up the clause-
by-clause consideration of the Bill.

Clauses 2 and 3 were add»d to the Bill.

Clause 1, the Enacting Formula «*i¢the
Title were added to the Bill.

SHRI KEDAR PANDE,; Sir, I move:

That the Bill be passed."
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The question was proposed...
PROF. RAMLAL PARIKH: Sir,...

SHRI NARASINGHA PRASAD
NANDA: Since the, hon. Member has
participated in the first reading, he
cannot participate in the third reading.

SHRI KALPNATH RAI: He cannot
speak, Mr. Vice-Chairman.

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Just a second.
Mr. Parikh, I do not know whether under
the rules there is any bar or not, but if you
are asking for a clarification, you can
have half a minute. Otherwise, this
controversy will take more time.

PROF. RAMLAL PARIKH: Only half
a minute, Sir.

While clarifying the position, the hon.
Minister pointed out t, the disagreement
which has arisen between Rajasthan and
Gujarat. I want to know whether he has
receive” this letter from Mr. Madavsinh
Solanki, Chief Minister of Gujarat,
stating that the agreement relating to the
exploitation of the Mahi waters is
required to be re-examined in the
changed circumstances and Gujarat i
ready and willing t, discusy provided
Rajasthan comes forward with proposals
which are practicable. So, you must
clarify that Gujarat has already accepted
to participate in the negotiations.

SHRI KEDAR PANDE: Gujarat and
Rajasthan have agreed to partici-

AREATONTY T LReRE 1 rafln =wo.
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pate in the meeting  which I  have
convened.
PROF. SOURENDRA BHATTA-

CHARIJEE (West Bengal); Sir, I want to
know...

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Dy, you want a
clarification Or what?

PROF. SOURENDRA BHATTA-
CHARIJEE; Almost a clarification.

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Mr. Bhatta-
charjee, just a second. I will ask for your
cooperation. The Minister is to reply in
Lok Sabha. A, the Lok Sabha i
adjourning and there is no other business,
may I ask for your co-operation? You
need not do it now, there may be other
occasions when the ho». Minister can
clarify your points. I am just asking for
your cooperation.

(Interruptions)

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): The question is:

"That the Bill be passed." The
motion was adopted.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The House is
adjourned to reassemble on the 18th
instant at 11.00 A.M.

The House adjourned at
twenty-eight minutes past six of
the clock till eleven of the clock
on Monday, the 18th August,
1980.



